w Anti Hijacking
Unlawful Acts against
Aviatlon
MOTION RE.: TWENTY-NINTH,

THIRTIETH AND THIRTY-FIRST RE-
PORTS OF UPSC

&jR. DEPUTY-SPEAKER: Shri Venka-
tagubbaiah.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) 1 beg to
move:

“That this House takes note of the
Twenty-ninth, Thirtieth and Thirty-first
Reports of the Union Public Service
Commission for the periods from 1%t
April, 197K to 31st Murch, 1979, 1ut
April, 1979 to 31at March, 1980 and 1%t
April. 1980 to 31st March, 1981 res-
pectively, along with the Government's
Memorandum on the cases of non-ac-
ceptance of the Commissicn's advice
mentioned therein, laid on the Table of
the House on 26th February, 1981, 18th
September, 1981 and 28th April, 1982
respectively.”

In this connegtion, I would like to add
that 1 may assure the hon. members that
various suggestions that they had made in
the past for consideration of the earlier
Repor of the Commissicn had been given
the utmost attention; and 1 am sure, the
discumsion on this Report, in this House,
will be equally fruitful in generating new
ideas of improving personnel administra-
tion. 1 need hardly say that the Goverm-
ment as well as the Commission would
welcome suggestions of the House for fur-
ther improving the procedure of recruit-
ment to. the civil services.

* MR. DEPUTY-SPEAKER ;. Motion
moved:

“That this House takey note of the
Twenty-ninth, Thirtieth and Thirty-first
Reports of the Union Public Service
Commission for the periods from 1st
April 1978 to 31st March, 1979, 1st
April, 1979 to 31st March, 1980 and
1%t April, 1980 to 31st March, 1981 res-
pectiyely, along with the Government's
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Memorandum on the cases of non-ac-
ceptance of the Commission’s advice
mentioned therein, laid on the Table of
the House on 28th Fetiuary, 1981, 18th
September 1981 and 28th April, 1982
respectively.

Shri Satyasadhan Chaabrahuty,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr. Deputy
Speaker, Xir, this motion is very important
and I am sorry to say that today is the
last day of the session and alto we are
left hardly with 10 minutes, According to
conititutional obligation, the UPC submits
its annual report and that report will be
discussed by this House. But here we find
that we are going to discus4 report, cover-
ing the periods from 14t April, 1978 to
31st March, 1979, 1st April, 1979 to 3ist
March, 1980 and 1st April. 1980 to 31st
March, 1981 respectively. So. this House
is discussing the Report of the Union Pub-
lic S=rvice Commission after a long period
when that was Submitted to the President
of India. I would like to know why is it
that the Government has failed to submit
the Report to the House for itz considera-
tion immediately after it is presented to
the President. The Housg should discuss
the irregularities immediately after they
otcurred; if it in delayed, the wseful pur-
po%e of discussing it is lost. The Constitu-
tion makere did not make it obligatory for
the Governmént to accept the advice of the
Union Public Service Commission; it “is
not mandatory or advisory; and when it
wai asked why the Union Public Seryice
Commission was made an advisory body,
the explanation that was given way that,
since the report is presented to the Presi-
dent, that will be placed before the House,
This sovereign body of the representatives
of the pcople will scrutinise it, it will dis-
cu® the report and if there are any irregu-
larities the Government ii bound to give
an explanation. Unfortunately, thig comsti-
tutional provision is being made almost
ufeless when we discusa the report of 1978-
79 in the Year of the Lo-g 1982! Why
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is il #0? The Minister should have ex-
plained the reason of this delny because
this i& a very important subject concerning
the public =ervices, concerning recruitment,
and coneerning the administration of the
country.

1 consider this very important because
of the fact that if we really want to imple-
ment our development  programmes,
if we want to implement  wiat-
ever programme we adopt after debat-
ing in the Parliament, this i1 imple-
mented through the bureaucragy and until
and unlgsy we discuss this subject, and try
to improve their functioning, one of the
reayons of the failure or non-implementa-
tion would be failure of the bureaucracy
itself. Bu: unfortunately such an important
subject is not taken seriously by the Gov-
ernment.,

At the very outset, I would like o kay
that in our country a great hiatus exist®
between the people and the administration.
The British had artificially created a kind
of self-styled dignity in the higher services
which aimed at a deliberate aloofness from
the general public. This aloofness is deli-
berately maintained. The old colonial type
of administration, where the administra-
tion is divorced from the aspirations of
the peop'e which the Britishers deliberately
created- in our country is continued. Just
as they created in our country an educa-
tional system which was to keep the edu-
cated people away from the general people,
more or less all the people of our country,
so also they created an administration with
the purpose of keeping it aloof frém the
people. We should take it up seriously.
Otherwise, our efforts are going to fail.
The House should discuss how the recruit-
ment is dome, how the examinations are
conducted and who are the people recruit-
ed, what is their training and how best
they can serve the people. And this House
is a right body to discuss all these things
and formulate the right type of policy.
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I would also like to point out another
thing. Article 309 of the Constitution
creates Central Services and State services.
But Article 312 creates All India Services.

15.00 pyrs.

In the draft Constitution there was no
provision for all India services. It was
incorporated later on . Mow, due to this
Article 312 which creates all India services
like Indiim Administrative Service, Indian
Police Service, the autonomy of th¢ State
is adversely affected.

MR. DEPUTY-SPEAKER: You will
continue your speech afterwards. Mow, we
will take Private Members Business.

15.01 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONY

F1eTY-Steosp REPURT
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MR. DEPUTY-SPEAKER:
tion is:

The ques-

“That this House do agree with the
Fifty-second Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the
3rd November, 1982.”

The Motion was adopted.

MANAGEMENT OF PROPERTIES OF
TEMPLES, MUTHS AND OTHER RE-
LIGIOUS INSTITUTIONS BILL*

SHRI RANIJIT SINGH (Chatra): I beg
to move for leave to introduce a Bill to
privide for the creation of public trusts
for the management of properties of temp-
les, “muths” and other institutions devoted
to religious purposes.



